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O R D E R 
 

PER SUCHITRA KAMBLE, JUDICIAL MEMBER: 

 
The appeal filed by the assessee is against the order passed by the Ld. 

Commissioner of Income Tax (Appeals), (in short “Ld. CIT(A)”), National 

Faceless Appeal Centre (in short “NFAC”), Delhi on 30.08.2024 for A.Y. 

2018-19. 

 
2. The grounds of appeal raised by the assessee are as under: 

 
“a. The Ld. CIT(A) erred in confirming the order of the AO making an addition 
u/s 69C of Rs. 4,94,925/-. 
 
b. Any other ground which may be urged before or during the time of hearing 
of the appeal.” 

 
3. The case of the assessee was reopened on the basis of information 

that the assessee purchase fruits from M/s. Nitesh Fruit Company in cash of 

Rs. 4,94,925/-.  During the assessment proceedings, the Assessing Officer 
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observed that the assessee failed to file satisfactory explanation regarding 

source of such cash transactions and accordingly assessment was completed 

under Section 147 r.w.s. 144 r.w.s 144B of the Act assessing total income at 

Rs. 12,94,765/- whereby an addition of Rs. 4,94,925/- made under Section 

69C of the Act on account of unexplained expenditure.   

 
4. Being aggrieved by the assessment order the assessee filed appeal 

before the CIT(A).  The CIT(A) dismissed the appeal of the assessee. 

 
5. The Ld. A.R. submitted that the Assessing Officer as well as the 

CIT(A) has not given the proper opportunity to the assessee for presenting 

the documents which categorically mentions that the transaction of purchase 

of fruits are the regular business of the assessee and the assessee has filed 

his return of income and declared all his business transactions.  The Ld. 

A.R. submitted that the sale invoices and the ledger account of the Nitesh 

Fruits Company Ld. Categorically mentions the transactions with the 

assessee is on perusal trader of fruits in the name of Dayabhai and 

Company.  These documents were not presented before the CIT(A) but the 

same was not at all considered by the CIT(A).  The Ld. A.R. appointed out 

the extractions of bank account maintained with ICICI Bank highlighting 

the receipts from M/s. Nitesh Fruit Company before the Tribunal. 

 
6. The Ld. D.R. relied upon the assessment order and the order the 

CIT(A). 

 
7. We have heard the rival contentions and perused all the relevant 

materials available on record.  From the perusal ledger account of M/s. 
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Nitesh Fruit Company it’s sale invoices issued by the assessee for A.Y. 

2018-19 forming part of the ledger account of the sale company as well as 

the ledger account of the said company from the books of assessee for A.Y. 

2019-20 and extract of bank account maintained with ICICI Bank 

highlighting the receipts from the said company categorically demonstrates 

that the transaction with the said company i.e. M/s. Nitesh Fruit Company 

was a business transaction and the same was properly declared by the 

assessee.  Therefore, the CIT(A) has not taken cognizance of these 

documents and confirmed the addition under Section 69C of the Act on 

account of unexplained expenditure.  But the assessee had demonstrated 

through its documentary evidences that the said expenditure was incurred 

during the business transaction and therefore, the CIT(A) is not justify in 

confirming the addition. 

 
8. In the result, the appeal of the assessee is allowed. 

 This Order pronounced in Open Court on                           17/04/2025 
 
 
 Sd/- Sd/- 
(DR. BRR KUMAR) 
VICE PRESIDENT                                      

                  (SUCHITRA KAMBLE) 
                    JUDICIAL MEMBER 

Ahmedabad; Dated 17/04/2025  
TANMAY, Sr. PS TRUE COPY 
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